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Kerosene

The Minister of Education (Dr. K.
L. Shrimali): (a) No, Sir,

(b) and (d). The levy of such fees
has been banned.

(c) No, Sir.

IA.S., LP.S, and LF.S. Officers from
Andhra Pradesh

555. Shri E. Madhusudan Rao: Will
the Minister of Home Affairs be
pleased to state the number of LAS,
1P.S, and LF.S, Officers who have
been recruited by direct appointment
and also by promotion from Andhra
Pradesh ever since its formation?

The Minister of State in the Minis-
try of Home Affairg (Shri Hajarnavis):
The requisite information with re-
gard to the I A.S. and the LP.S. ig as
indicateq below:

No. of officers appoined

Service By Direct Recruit By
ment through annual Promotion
competitive exami-
nation.

L.A.S. 26 32

LP.S. 23 24

The Home Ministry does not have
the relevent information about the
Indian Foreign Service, to which
appointments are made by, and which
is under the administrative control
of, the Ministry of External Affairs.

12.01 hrs.
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12.03 hrs.
PAPER LAID ON THE TABLE

DeLit TERMINAL Tax (SECOND AMEND=
MENT) RULES

The Minister of State in the Ministry
of Home Affairg (Shri Hajarnavis): I
beg to lay on the Table a copy of Noti-
fication No, 16:38/60-Delhi II, published
in Delhi Gazette dated the 6th Decem-
ber, 1962 containing the Delhi Termi-
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[Shri Hajarnavis]
nal Tax (Second Amendment) Rules,
1962, under sub-section (2) of section
479 of the Delhi Municipal Corporation
Act, 1957. [Placed in Library. See

LT-911|63).

BUSINESS ADVISORY COMMITTEE
FoURTEENTH REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to move:

“That this House agrees with the
Fourteenth Report of the Business
Advisory Committee presented to
the House on the 5th March, 1963.”

Shri Hari Vishnu Kamath (Hosha-
ngabad): 1 am sorry to sce thai the
full-fledged Cabinet Ministry of Par-
liamentary Affairs, over which my
hon, and amicable fricnd so cffortlessly
presides, has been down-graded to a
mere department, and placed just be-
low what i& truly a department, the
Department of Atomic Energy, I re-
quest you to ensure that this mistake
is got rectified and the Ministry is not
made a department.

Shri Daji (Indore): The schedule
placed before us runs into many hours
ang it will run into many days. We
are very anxious to know when the
Government is allotting time for dis-
cussion of the Vivian Bose Report, be-
cause we would like to have a discus-
sion on it very early, preferably even
before the Budget Discussion starts,
g0 that early, preferably even before
in the light of this discussion we can
focus attention on the Budget. So, we
would like to know what the Govern-
ment has decided about the discussion
of the Vivian Bose Report on Dalmia-
Jain concerns.

Shri Nath Pai (Rajapur): 1 have a
very brief submission for the consi-
deration of the House, It is in regard
to the very inadequate time that has
been suggested for discussion of de-
fence. Nothing is of greater impor-
tance at this hour than that the House
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gives the fullest consideration to the
defence preparedness of the nation,
and ten hours is totally inadequate to
give any serious consideration. May 1
therefore beg that the Minister con-
cerned may consult you and find a way
out to enhance the time for defence.
All of us want to speak on that subject,
because everything else is subordinate.
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Shrimati Renu Chakravartty (Bar-
rackpore): May I just ask one ques=-
tion about the business of this week?
Can we presume that the discussion on
General Budget will start ag schedul-

ed on the 8th as given to us in the
bulletin?

Mr, Speaker: On the 12th,



